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THE HIMACHAL PRADESH PANCHAYATI RAJ (AMENDMENT) BILL, 2024
ARRANGEMENT OF CLLAUSES
Clauses:

1. Shorttitle.
2. Amendment of section 89,
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Bill No. 41 of 2024

THE HIMACHAIL PRADESH PANCHAYATI RAJ
(AMENDMENT) BILL, 2024

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)

A
BILL

Jurther to amend the Himachal Pradesh Panchayati Raj Act,
1994 (et No. 4 of 1994).

BE it enacted by the Legislative Assembly of Himachal Pradesh in
the Seventy-fifth Year of the Republic of India as follows:-

1. This Actmay be called the Himachal Pradesh Panchayati Raj
{(Amendment) Act, 2024,

2. Insection 89 of the Himachal Pradesh Panchayati Raj Act,
1994, in sub-section (2) after the second proviso, the following shall be
added, namely:—

“Provided also that the State Government may, after having
due regard to the geographical location, lack of means of
transportation and communication, and for administrative
convenience, notify a territorial constituency for the Backward
Gram Panchayats, having a population less than twenty-five
thonsand.”,

Short title.

Amendment
of section

89,



STATEMENT OF OBJECT AND REASONS

As per the provision under sub-section (2) of section 89 of the Himachal Pradesh
Panchayati Raj Act, 1994, the number of elected members of a Zila Parishad shall consist of
persons elected from the territorial constituencies in the district at a rate of one member for the
population of twenty-five thousand or part thereof. There is no provision in the Act to create
a territorial constituency in view of the difficult geographical conditions, lack of means of
trangportation and communication, and administrative inconvenience, Therefore, to make such
provision, an amendment is required in the Act.

This Bill seeks to achieve the aforesaid objectives.

(ANIRUDH SINGH)
Minister-in-Charge.

DHARAMSHALA:
e , 2024

FINANCIAL MEMORADNUM
-Nil -

MEMORANDUM REGARDING DELEGATED LEGISLATION

-Nil -



HIMACHAL PRADESH PANCHAYATI RAJ (AMENDMENT) BILL, 2024
A
BILL

Jurther to amend the Himachal Pradesh Panchayati Raj Act, 1994 (Act No, 4 of
1994).

(ANIRUDH SINGH)
Minister-in-Charge.

(SHARAD KUMAR LAGWAL)
Secretary (Law).

DHARAMSHALA:

THE ..........2024,



EXTRACT OF THE PROVISIONS OF THE HIMACHAL PRADESH PANCHAYATI
RAJ ACT, 1994 (ACT NO. 4 OF 1994) LIKELY TO BE AFFECTED BY THIS
AMENDMENT BILL.

Section.

89. Constitution of Zila Parishad —(]) Every Zila Parishad shall consist of—

(a) the directly elected members from territorial constituencies in the district as
determined under this Act;

(b) the Members of the House of People and the Members of the State Legislative

Assembly representing a part or whole of the district whose constituencies lie
within the district;

(c) the members of the Council of States, where they are registered as electors within
the district; and

(d) the Chairmen of all Panchayat Samitis in the district:

Provided that when the total number of members under clauses (b}, (c) and (d) exceed
the total number of members under clause (a), only one fifth of the members under clanse (d)
shall be selected by rotation for such period as the prescribed authority may determine, by lot.
Subject to the condition that a Chairman who was a member under this clause for one term
shall not be eligible to become member for a second term during the remainder of his term of
office as the Chairman of Panchayat Sarniti.

(2) The number of elected members of a Zila Parishad under clause {a) of sub-section
(1) shall consist of persons elected from the territorial constituencies in the district as may be
notified from time to time by the Government at the rate of one member for every twenty five
thousand population or part thereof :

Provided that in a district having population of not exceeding two lakhs and fifty
thousand, there shall be minimum of ten elected members in a Zila Parishad:

Provided further that the Government may irrespective of the population of the district,
declare, by a notification, that the provisions of this section shall apply to a Zila Parishad in a
scheduled area, subject to such exceptions and modifications as may be specified by it in such
a notification.



(3) All members of Zila Parishad, whether or not elected by direct election from
territorial constituencies in the district shall have the right to vote in the meeting of the Zila
Parishad except in the election or removal of the Chairman and Vice-Chairman only the elected
members shall have the right to vote.

(4) Seats shall be reserved in the ZilaParishad—
(a) for the Scheduled Castes; and
(b) for the Scheduled Tribes;

and number of seats so reserved shall bear, as nearly may be, the same proportion to the total
number of seats to be filled by direct election in the Zila Parishad as the population of the
Scheduled Castes in the district or of the Scheduled Tribes in the district bears to the total
population of the district.

{(5) One-half of the total number of seats reserved under subsection (4) shall be
reserved for women belonging to the Scheduled Castes or, as the case may be, the Scheduled
Tribes.

(5-A) Ome-half (including the number of seats reserved for women belonging to the
Scheduled Castes and the Scheduled Tribes) of the total number of seats to be filled by direct
election in every Zila Parishad shall be reserved for women.

(6) The State Government may, by general or special order, reserve such number of
seats for persons belonging to Backward Classes in a ZilaParishad, not exceeding the proportion
to the total number of seats to be filled by direct election in the Zila Parishad as the population
of the persons belonging to Backward Classes in that district bears to the total population of
that district and may further reserve one-half of the total seats reserved under this sub-section
for women belonging to Backward Classes.

(7) The seats reserved under sub-sections (4), 5 (5), (5-A) and (6) shall be allotted
by rotation to different constituencies in the district in such manner as may be prescribed.
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